Progress of cases in police stations under cyber network

2087. SHRIJESUDASU SEELAM:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a)  whether crime-investigation and trial in courts, have been expedited through 2,760

police stations which were covered under the cyber network till 31st May, 2009;

(b) if s0, how the difficulties likely to be faced on account of different language used in
each State in police records etc. and proposed to be overcome to fulfil the envisaged objectives

like tracking system of investigation and detection of criminals within the least time; and

(c) whether customized IT trained personnel are available with the Mational Crime
Records Bureau and its State counterparts to shift the information exchanged and its follow -

up?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The 2760 police stations covered under the Common
Integrated Police Application (CIPA) programme were not envisaged to be connected on a
cyber network. For, #der alia, connecting the police stations on a cyber network a new project
namely the Crime and Criminal Tracking network and Systems (CCTNS) Project has been
launched in 2009. The existing CIPA software as also the proposed CCTNS software application

are being implemented with multiple language interface.

(c)  IT Trained personnel are available with Mational Crime Records Bureau (NCRB) and
State Crime Records Bureau (SCRB). The NCRB is further being strengthened to handle this
Project. Also capacity building of NCRB and respective SCRBs has been taken up as part of the
CCTNS project.

Tackling terrorism and insurgency etfectively

2088. SHRIVIJAY JAWAHARLAL DARDA:
SHRIMATI SYEDA ANWARA TAIMUR :

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Supreme Court has held that since terrorism threatens the security of
the whole country, it falls under the first item of Union List, “Defence of India”, rather than the
first item of the State List “Public Order”;

(b) if so, whether Government proposes to implement this epoch-making decision of
the Hon’ble Supreme Court, so that crimes like terrorism, insurgency, etc. could be tackled

more effectively; and

(c) whether Government is aware that USA is endowed with an FBI despite a full-

fledged federal system in which States have far greater autonomy than they do in India?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN):
(a) to (c) In relation to challenge to a particular legislation connected with terrorism, the
Supreme court has opined that it fell under List | of Schedule VIl to the Constitution. The
Government is however, committed to combat terrorism, infer-alia, by administrative, legislative
and other measures etc. Accordingly, the Unlawful Activities (Prevention) Act, which is the
comprehensive central Act to combat terrorism, was amended in 2004 and further amended and
notified on 31.12.2008 to strengthen the punitive measures to combat terrorism. The National
Investigation Agency Act has been enacted and Motified on 31.12.2008 and under the said Act
the National Investigation Agency has been constituted, to investigate and prosecute offences
under the Acts specified in the Schedule, which, infer-afia, includes offences under Unlawful

Activities (prevention) Act.
Seizure of fake currency from border areas

2082, SHRIO.T. LEPCHA:
SHRI SANTOSH BAGRODIA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government is cognizant of recent increase in the seizure of counterfeit

currency from certain remote and border areas;

(b) whether the respective State Governments have been reporting to the Central

Government about each of such seizures;
(c) if s0, the details of seizures during last six months;
(d) if not, the reasons therefor;

(e)  whether Government has been able to discern region-wise, denomination-wise and

demographic pattern in recent seizure of counterfeit currency; and

(f) whether it is also a fact that Nepal has become a major transit route for infusion of

such counterfeit currency?

THE MINISTER OF STATE IN THE MIMNISTRY OF HOME AFFAIRS (SHF{l AJAY MAKEN):
(a)Yes, Sir.

(b)  There are mechanisms in place to ensure that reports on the Fake Indian currency
MNotes, seized and recovered, are shared with the concerned central agencies.

(c) to (e) The State-wise details of reported number of fake currency notes seized and
recovered by the Police/law enforcement agencies and banks, respectively, and the number of
FIRs registered State-wise and year-wise for the period 1.1.2009 to 30.2.2009 is given in the
Statement (See below ).

(f)  Available inputs indicate that high quality Fake Indian Currency Motes (FICNs)

pushed into India through neighbouring countries.
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